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Mr. Justice L. Narasimha Reddy

 Mr. G N Shaheen, learned counsel for applicant submits 

that the grievance of the applicant has since been redressed 

during the pendency of the case.  

 Hence, the T.A. is dismissed as infructuous. There shall be 

no order as to costs. 

A K Bishnoi )                   ( Justice L. Narasimha Reddy
Member (A)      
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